
No. A-11016/0U20l8-CLS-il
Government of India

Ministry of Labour & EmPloYment

Shram Shakti Bhawan, Rafi Marg,

New Delhi, Dated the 29 MaY,2018

To,
The Registrar General,

All High Courts,

Sub: Filling up the post of Presiding Officer of Central Government Industrial
Tribunal-cum-Labour Court at Kanpur and Asansol -regarding.

Sir,

I am directed to say that the posts of Presiding Officer, Central Government

Industrial Tribunal-cum-Labour C,ourt (CGIT-cum-LC) at Kanpur and Asansol are to be filled

up shortly in terms of provisions of The Tribunal, Appellate Tribunal and other Authorities

(Qualifications, Experiene, and other Conditions of Service of Members) Rules, 2017. A

copy of Notification of the said rules i.e. No. G.S.R. 514 (E), dated 01.06'2017 is enclosed as

Annexure-I.

2. Acording to these provisions, a person shall not be qualified for appointment as

Presiding Officer, unless he/she-

(a) is, or has been, or is qualified to be, a Judge of a High Court; or
(b) he has, for a period of not less than three-years, been a District Judge or an

Additional District Judge; or
(c) is a person of ability, integrity and standing, and having special knowledge.of,

and professional o<perience of not less than twenty years in economics,

business, commerce, law, finance, management, industry, public affairs'

administration, labour relations, industrial disputes or any other matter which in

the opinion of the Central Government is useful to the Industrial Tribunal.

3. It is requested that names of the Judicial officers, who are willing and fulfill the

eligibility conditions, may please be forwarded to this Ministry within a period of 45 days

from the date of issue of this letter. Details of the candidate(s) in three (03) proformae

(Annexure-Il , III & IV) may be appended to each application. A check-list (Annexure-

It) regarding the documents/copies enclosed may be sent with each application. The Bio-

Data of the ofhcers may be furnished in the proforma placed at Annexure-Ill to be filled

in by the concemed officer and aftested by the concerned Registrar General. The

candidature of the officers may be forwarded along with an abstract of ACRS (if applicable to

the officer) for the last five years duly certified in the proforma placed at Annexure-Iv'

along with the ACR dossiers and vigilance clearance (if applicable to the officer).

3. Applications with complete proformae and verified copies of AcR dossiers (if

applicable) only will be entertained by the Ministry.

4. This Circular may be given wide publicity'

(Ajay Malik)

Under Secretary to the Government of India

Encl: Annexure-I, II, m &ry,



Copy b:

1. Mlnlstry of Law and Justi@, Depaftment of Justlce, Jaisalmer House, New Delhi wlth

tf|e rcquest that names of Judlclal Officers (retired or seMng) who are willlng to be

appointed b the po6t of the Preslding ffier of the CGITtum-LC, Asansol and

Kanpur mai kindly be tuiwarded to this Ministsy' 
n

\d.fN.rt

(Ajay Malik)

Under Secretary to the Go/emment of Indh
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T{q fiidTqFd, riTfi sFq-{

MINISTRY OF FINANCE

(Deparament of Revenue)

NOTIFICATION

. c.s.R. sr4(E).-tn exercise 
New Dclhi' the lst June' 2017

c"nt'tcon",,''-"ni)iJ,"d'ffiffi;i;"H,[T[,::*fi1-t'secrion r84 orthe Finance Ad,2ot7 (ior2otit.the
I' short title' commencemcnt and epplication.-{ l)-These rules may be caled rhe lribunal. Appellate Tribunal andolher Au{horities (euatifications. Expeiience and orher Condirio* 

"iifi"i.. "i 
Members) ftules. 20t7.

(2) They shal comc into force on the date oftheir publicalion in the Official Gazefte.
(3) These rules shall apply to the chairman. vice-chairman. chairperson. vice- c hairpe^on. prcsidenr, vice- presidenltyesiding officer' Accountanr Memher. Adminisrrar;;;;;;:r;i:hr 'Mcmber. 

Dxpen Member. Law MembeiRevenue Member. Technical Member. Vemler of rrre rriiunat."e;pj|a;l;;specified in column (2) of lhe Eighrh s;hedur" 
"rii," 

ir#.i'a". ;6'i;fi'.;;'r,rt' 
or' a5 rhe case mav be. Aurhoriry as

2, Delinitions.-ln these rules, unless the context otherwise r€quires, _

(a) "Act" means an Act specified in column (3) ofthc Eighrh schedule ofthe Financg A ct,2ol7(,1 of2'ti):(b) "Accountant Member" "Administrative Member" "Judicial Member", 
. 

,,Expcrt 
Member,., .,Law 

Member,,,"Revenue Member" or ,,Techn ical. Memb.r ,""*',1. ai"irri""J'ii"rno"" Administ.ative Member, JudiciarMember. Expen Member. Law.Memb." n.*nr. V.ri.r?' ii"i",*, Memler of rhc t.ribunal. AppcllareTribunator. as the case may be. Aurhorit) app"i*J*ol,ii. -.r"iiiiio,n, pro",oons or rhe Acr:(c) "Appellate Tribunal", ,'Authority,, 
or ..Tribunal,. 

has thc samc meaninprovisions ofthe Acti rro urc salnc meanlng as assigned to it in the corresponding

(d) "chairman" or "chairperson" or-"prcsident'.' means the chairman. chairpefso. or president of the Tribunal,Appellate Tribunal or, as the case may bs, Autt ority appointeJirnO", thJ.orr".pop,ting provisions of the Act;(e) "Member,,means th€ Accountanl y.Tg:r,Administrativc Member, Judicial l\Xember. Expert Member, l,ar"Member' Revenue Member or Technicar v.ru.r u"o'i".lro., ii.ti"i""*. vicc-(.huirman, chaimcrson. vice-

{qr {F4-f, *e l *e a,i rr
q-trc fr, ftq+ vatd{qr *r fi
(ffi 3imfil qvor ftiaq,
cRrircc-{ TeT{ !.ifu, qqiqrq
qcrqril ftrfq, sn-{q cftE-dr
s.iiu, if5 ftftt|-61e;fq, 3i-( aqqrerqTftA+*{+ff#
$E-qrn ,Tqq €r ff {.EaTr +
ciq 4{ 6r aq-e-drffF 3fflra
vFrftcfr;m
(q) vq+ crq .r;*q E{ s.r
ccnqR+ 3q11-{ *, &q+ ciq sf
sr tsr 3r-tri-d sffrd A, Fiq+
a'nn wi *-ftq cr*rt qr frrff
{rer {atrR ar gR@rfr Trqq
qT rrqq RR ff TiRTr + cqtd{q
{?i?ft qrrrdf + diifi-fr Frffi
ff*tr

ln'r. d. g-500s0/e/2016-\r+1ff (frffiqfr) +&. U
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illiT"ff(,n 

rrc.sirling oliieer ul. ,h. S".uri,1

r t) .prcsiding 
Orlicer.. melns rhc prciiLljng Ol.tjccr ut rhe Securir\ A

ii'n::ffiH:."J'""1::n::t" t:1" ,ir r"ai" e..,. i,isi"{ r';';r'ilP.'lr''! 
rrihurrar app'rintcd urrd('r icctron r 5r

r".,*.#i"l' s,"i ;;l :i\!Tli:# l.H;ej."; * ;{i',1,-3.''J3:."Ji:::"J#i,";i n;::L
covemnenr under sub-secrion ( r) olsectio" ul"iir'. j"a,",,ui;,.'J,H'il1 

Hrr"i,"l ;ifii;;l r, rhc cenrrul
(g) "Search-cum_Selection Col
(h) ..Vjce_chairman. _ "",""];fi;T:'j:T::"lffi:;i.crion commirtoe refened ro in rurc 4;

or Vice_president oftr," rriU*J.-ii".ir,,.:i".,;,1::;::rl::ll means rhe Vice-Chajrman. rhe Vicc_ChajrDerson

(i) words and express,on, ,r"o ntunu'' 

oooellate rribunal or' as thc case may bc Aulhorily; -- ''4'ri

assigned ro rhem r *" ."ro.iJillTXlot 
defined but defined in the Act shall have the same nreanings respccnvery

l:.^91:1,{:l,t:: for appointment 
.or Member._Thc quatiricarion tbrrrcsrdcnt. 

-Vicc-Chairman. Vice- Chaimenon- v;*- ;;:,",:::"';:r rux.-ror^appornlmcnt of thc Chairman. Chairpcrson.

I:Ibel. iudiciar ',f*; ;',,;.;'il.TffI#';iffilll"l"l:;:J'li.lfl3.,;^:.oun,unr wr",u.,l ei,,",i*,,*
i,illl?ilLiiliiii"lribunar or. as rhe case ma; u.. n,ii,",i,r.,h"ii";.;TTJ.,J....,11.:1"y;,Tl"J,:ly:HiTJrll:

|:Y:ll:O o[ rerruitmenr.it) The Chairman. Chairperson, presidenr

ffiffi:-.t"'"'"'Ji'1f,"3il::'r"t*iJl,g, v.'u.,. ,qJ,"i,*ui,". riiiiil' 
vice-chainnan' vice- chairperson. vice-

$#:y :t"iff t1?ff i tt *,ri#iriri$1.:tt;f ru*:;:iii;.J# Jl1il##;[#+]il:'j
iuu'ori,y 

'p..ir,"Jin';';;;b;:i;"'5ffl'.;:oli:o'"t 
or the rribunar. Appcrare rrib'nai o;;;;;T:l 

"".(2) The secretar) to the Govemment oflndiain the Ministry or Depanment undcr which the Tribunar. Appertate Tribunala:#ii."".** 
mav be' Authoritv is constiruted or .rruurirr'"a-iluli'i. i,," 

"onu"n.. ol.the search-cum -scrcction

(3) The search-cum-serection committee shat determinc its procedure for making its re00mmendation.

JllH.ffiTillill ",;!llfl.l;;pn_son. prcsidenr. vice-chairman. Vice_ chairpcrson. vice_ prcsidcnr. presio,ns
V"nlU., f."r,ni.li.V:;#..,;, iri;ll'r,r"'rve 

Membcr. Judiciat Membcr.,h\pen l,tembcr. Larv Member. Rcvenuc
reason orany u."un"y o.ub,.*" in-il:[:"lT#f3:n;,403""'ff,,l.lio""", or Authoriries *"r] u" i"l.r'i''.).i, u,
(5) Nolhing in this rule shall apply

$g'f:ln*:*:::llii:',^it#^:'4#::'ff1i"i1":HHi;ff;'r:"".prcsidcnt 
vice.chairman vice.

casemaybe.Aurhorty,,"il;r;;;;iT:;i*mlf,un;i[##i*::'i:i"ffll1;j]l:i:'';,r;il?]?:T:

i;.ff"1.;1 li::1-..H.X$::,,'j:i **f"l* as the. chairman. chairperson. presidcnr. Vice-chainnan. Vicc-
Member. Law M";;;:;;il'.il':,ill:"il;:::i,il:*1,:Tr".i 

$:ft:l;,larivc 
Member. rudici"rivl,i."'e"p""

Aurhorirv. or a case mav be unress he is decrareo meoicarry ni L"y 
"" ""iii,ili'joJJ,ili ,i,iiiTl;,Lir,jljll?"il:iffi#

6. Resignation by a Member._A Mer
his office at any time: 

rber may' by writing under his hand addressed to the central covemment, resign

. .Pr.o:ig:d 
thar the Member shall, unlcss hr is permitred by thc Cenrral Covento hold officc unril the expiry of thrce ;,;. il;;;:;"","j,J:::::1,.t:].tttent to rolinquish oftice sooner. conrinue

successor enrers upon r'i, .** 
", 

,"iii lii'l-"j,ffii:,t;iJi,:'#::"Jji""*l:j iJ;: fl;;;;; l,r;,";pp",J#^ 
"

7. Removal of Member from office._-
bv ir in this behatc rem*. fi"r ofli"" 

"lltilc",Tt#Lfvonupt"nt 

rnut' t'n Ihe recommendalion of a commilree constirured

(a) has been adjudged as an insolvent: or
(b) has bgen convicted ofan offence which. in the opinion ofthe centrar Govemmcnt. invorves morar turpitude; or(c) has become physicary or mentalry incapabre ofacring as such a Member: or
(d) has acquired such financiar or other interest as is ,ikery to at'fect prejudiciary his flnctions as a Member: or(e) has so abused his position as to render his continuance in ofrice prejudiciar to the pubric interest:



THE GAZETTE OF INDIA : EXTRAORDINARY ARr II-SEC.3(i,

Provided that where a Member is proposed to be removed on any ground specified in clauses (b) to (e), the Member
shall be informed ofthe charges against him and given an opportunity of being heard in respcct of those chargcs:

Provided further that the Chairperson or member ofthe National Cornpany App€llate 'fribunal shall be removed from
office in consultation with the ChiefJustice of India.

8. Procedure for inquiry of misbehavior or incapscity ofthe Memb€r.-
(l) lf a wdttcn complaint is received by the Central Government, alleging any definite charge of misbehavior or
incapacity to peform the functions ofthe office in respect ofa Chairman, Vice-Chairman, Chairperson, Vice-Chairperson,
Presidcnt, Vice-President, ftesiding Officer, Accountant Member, Administrative Member. Judicial Member. Exoen
Member, Law Member, Revenue Member, Technical Member or Member, the Ministry or Depanment ofthe Covemment
of India under which the Tribunal, Appellate Tribunal or, as the case may be, Authority is constituted or established, shall
make a preliminary scrutiny ofsuch complaint.

(2) If on preliminary scrutiny, the Ministry or Department ofthe Covernment of India under which the Tribunal, Appellate
Tribunal or, as the case may be, Authority is constituted or established, is ofthe opinion that there are reasonable grounds
for making an inquiry into tho truth of any misbehavior or incapacity of a Chairman, Vice-Chairman, Chairperson, Vice-
Chairperson, President, Vice-President, Presiding Officer, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Rev€nue Member, Technical Member or M€mber. it shall make a reference ro
the Committee constituted under rule 7 to conduct tho inquiry,

(3) The Commiftee shall complete the inquiry within such time or such further time as may be specified by the Central
Govemment.

(4) After the conclusion ofthe inquiry, the Committee shall submit its report to the Central Govemment stating therein its
findings and the reasons therefor on each of the charges separately with such observations on the whole case as it may
think fil.

(5) The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure,1908 (5 of 1908) but
shall be guided by the principles of naturaljustice and shall have power to regulate its own procedurc, including the fixing
ofdate, place and time of its inquiry.

9. Term of oflice of Member.-Save as otherwise provided in these rules, the Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technical Mcmber or, as the case may be, Momber shall hold
omce for a term as specified in column (5) ofthe said Schedule and shall hold the office up to such age as specified in
column (6) in the said Schedule from the date on which he enters upon his ofTice and shall be eligible for reappointment.

10. Crsual vacrncy.--{ | ) In case ofa casual vacancy in the office of,-
(a) rhe Chairman, Chairperson, President, or Presiding Officer of the Security Appellate Tribunal, the Central
Govemment shall have the power to appoint the senior most Vic€-Chairperson or Vice-Chairman, Vice-President or in his
absence, one of the Accountant Membcr, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member, or Member ofthe Tribunal, Appellate Tribunal or, as the case may be, Authority to
officiate as Chairperson, ChairmaJL President or Presiding Officer.

(b) the Chairpenon of the Debts Recovery Appellate Tribunal, the Centml Government shall have power to appoint the
Chairperson of another Debts Recovery Appellate Tribunal to olliciat€ as Chairperson and in cas€ of a casual vacancy rn

the office of the Presiding Officer of the Debts Recovery Tribunal, the Chairperson of the D€bts Recovery Appellate
Tribunal shall have power to appoint the Presiding Officcr of another Debts Recovery Appellate Tribunal to officiate as

Presiding Ofnc€r.

ll. Salary and allowanccs.--{ I ) The Chairman. Chairperson or President of th€ Tribunal, Appellate Tribunal or, as the
case may be, Authority or the Presiding Officer of the Security Appellate Tribunal shall be paid a salary of Rs. 2,50,000
(fixed) and other allowances and benefits as are admissibl€ to a Central Government oflicer holding posts carrying the
same pay.

(2) The Vice-Chairman, Vice-Chairperson, Vic€-President, Accountant M€mb€r, Administrative Member, Judicial
Member, Expgrt Member, Law Member, Revenue Member, Technical Member or, as the case may be, Member shall be
paid a salary of Rs, 2,25,000 and shall be entitled to draw allowances as are admissible to a Gov€rnment of lndia Officer
holding Group 'A' post carrying the same pay

(3) A Presiding Officer of the Debt Recovery Tribunal or a Presiding Olficer of thc Industrial Tribunal constituted by the

Central Covemment shall be paid a salary of Rs.1,44,200 - 2,18,200 and shall be entitled to draw allowances as are

admissible to a Covomment of India officer holding Croup 'A' post carrying the same pay.

(4) ln case of a person appointed as the Chairman, Chairperson, President, Vic€-Chairman, Vic€- Chairperson, Vice
Presiden! Presiding Officer, Accountant Member, Administrative Member, Judicial M€mber, Expert Member, Law
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l\lember. Rc\enue lvlcmbcr. Technical Nlcmber or l\lcmber. as the ccse nir\ bc. is in receipt ofan; pt'nsion. thc pal ol
suth pcnon shall be reduccd h\ th('grr'\s Jnlount ol pcnsron rlrrrrrn br him.

12. Pension, Cratuity and P.ovident Fu nd.--1 1 ) ln casc o f a serving Judgc o l thc Suprenle Court. a lligh Courl o. a
ser!ing Judicial lvlember ofthe Iribunal or a membcr ot the lrdian Legal Scr\ icc or a member ofan organised Senice
appointed to the post ofthe Choirpcrson. Chairman, Presidcnt or Presiding Otliccr ol the Sccuriry Appellate Tribunal. rhe
service rendered in the Tribunal. Appellate Tribunal or, as the case ma) be. Authority shall count tbr pension to be dfarvn
in accordance with the rules ofthe service to rvhich he bclongs and he shall be govcmcd bl the provisions ofthe Ceneral
Provident Fund (Central Services) Rules. 1960 and rhe Cont bulion pension System.

(2) In all olher cases, the Accountant Member. Administrativc Nlember. Judicial lvlember. F:\pert lvlcmber. Lar lllembcr.
Revenue Member. Technical Member or Member shall be govemed b! the prorisions of the Contributor,v Providcnt Fund
(lndia) Rules. 1962 and the Contribution Pcnsion S)-stem.

(3) Additional pension and gratuity shall not be admissiblc tbr s€rvice renddred in the Tribunal. Appellate Tribunal or. as
the case ma) b9. Authorir-!.- .

l3 Lesve'--{l ) The Chairman. Chairperson. President. Vice-Chairman- Vice- Clhairpcrson- Vice President. Accountanl
Member. Administrative lvlembcr. Judicial Member. ExDcrt Membcr. La\\ Mcmbcr. Revenue Member. Technicar
Mcmber. Presiding Officer or a Membgr shall be enlitldd lo lhirt,,- da) s of eamed Leave tbr e!ery year of service.

(2) Casual Lcave not excceding eight days ma) be grantcd to the Chairman. Chairperson. President. Vice-Chairman.
Vice-Chairperson. Vice President. Accountant Member. Administrative Mcmber. Judicial Member. Expert Msmber. Lar
lvlembcr. ILcvenue N4ember or'fechnical Mcmber. Presiding Oflicer or a Member in a caleodar year.

(3)The payment ofleave salary during leave shall he governed by rule 40 ofthe Cenkal Civil Sert-ices (l.eave) Rules.
1972.

(.1) The Chairman. Chairperson. President. Vice-Chairman. Vice-Chairperson. Vice Presidenl. Prcsiding Officer,
Accountant Member. Administrative Member. Judicial Member. Expen Member. Lalv Member, Revenue Member-
Technical Member or Mgmber shall be entitl€d to cncashmcnt of leave in rcspect of the eamed Leave standing to his
credit. subject to the condition that maximum leave encashment. including the amount rcccived at the time of retirement
from previous service shall not in any case exceed the prescribed limit under thc Ccntral Civil Service ( Leave) Rules.
1972.

14. Leave sanctioning authority.-{ I ) Leave sanctioning authority.-

(a) for the Vice-Chairman. Vice-Chairpenon. Vice-President. Presiding Ofticcr of rhe Debts Recovcry Tribunal and
Industrial Tribunal. Accountant Member. Administrativc Member- Judicial Member. Expert Member. l-arv Member.
Rcvenue Member, Technical Member or Vlember shall be Chairman. Chairpcrson or as the ca-se may be. President and

(b) fitr the Chairman. Chairperson. Presiding Oflicer ol Securit) Appcllatc Tribunal or President. shall be the Central
Covernmenl. who shall also be sanctioning authority tbr Acoountant Member. Administrative Member. Judicial lvlcmbcr.
Expert lMcmber or Member in case of absenca of Chairman. Chairperson. Presiding Otflcer of Security Appellate Tribunal
or President.

(2)'Ihe Central Govemment shall be the sanctioning aulhority for fbreign travel lo the Chairman. Chairpcrson. President.

Vice-Chairman. Vice-Chaimerson. Vice-President. Accountant Member. Administrative lvlember. Judicial Member.
Expcrl Member. Technical Member. Presiding Officer or a Member.

15. Hous€ rent allowance.-The Chairman. Chairpers<-rn. President, Vice-Chairman. Vice- Chairperson. Vice Presidenl.
Presiding Of'ficer, Accountant Member. Administrative Member, Judicial Member. E\pert Membcr. Tcchnical Member or
Member shall be entitled to house rent allowancc al ths same rate as are acjmissiblc to Group A Oflicer of the

Covemment of India ofa corresponding status.

l6.Trrnsport allowanre.-The Chairman. Chairperson. Prcsidcnt. Vice-Chairman. Vice-Chairperson. Vice-President.
Accountant Mgmber. Administrative Mcmber. Judicial Membcr. E\pert Member. Icchnical Member. Prcsiding Olficer or
Mcmbcr shall b9 entitled to the t'acility of staff car fbrjoumeys fbr official and privale purposes in accordance with the

facilities as arc admissible to Group 'A' Oflicer ofthc Covemment oflndia ofa corr€sponding status as per the provisions

ofStafiCar Rules.

17. Declaration of Financial and other Interests.-Thc Chairman. Chairpcrson, President. Vicc-Chairman, Vicc-
Chairperson. Vice-President. Accountant Member. Administrative Member. Judicial Member. Expe( Mcmber. Technical

Membcr, Presiding Officer or Member shall. befbre ente ng upon his ol'fice. dcclare his assets. and his liabilities and

financial and other interests.

18, Other conditions of service.--{ l) The terms and conditions of service oi a Chairman. Chairpcnon. Presidenl. Vice-

Chairman. Vice- Chairperson. Vice- President. Accountant Membcr. Administrative Member. Judicial Mcmbcr. Expert

Membcr. Technical Member. Prcsiding Officer or Mcmber with respect to which no express provision has been made in

these rules. shall be such as are admissiblc to a Group A' OfIcer of the Govgmment of India of a corresponding status.
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@airman'Vice-Chairpcrson,Vice.PreSident,AdministrativsMember.
iu'ai"iur v"rU.., Expert Member, Technical Member, Presiding officer or Member shall not practice before the l ribunal'

,{f.ilut" rriUrrrut oi Authority al.ter retirement tiom the service of that Tribunal. Appellate l ribunal or, as the case may

be, Authority.

(3) The Chairman, Chairperson, President, Vic€-Chairman, Vice- Chairperson' Vice- l'resident' Accountant Member'

idministrative Member, judicial Member, Expert Member, Technical Member. Presiding Officer or Memb€r shall not

""i".tot" 
uny 

"ruit,"tion 
work while functioning in these capacities in the Tribunal. Appellate Tribunal or Aurhority.

(4)TheChairman'Chairperson,President,vice.chairman,Vice-Chairperson.Vice-President.Presidingofficer,
ii.oun,*t Member, Administrative Member, Judicial Member' Expert Member' Law Member' Revenue Member'

Technical Member o, M€mber ofthe Tribunal. Appellate Tribunat or. as the case may be, Authority shall not, for a.p€riod

oi,*o y"uo from th€ date on which they cease to hold oftlcc' accept any employment in' or connected {ith the

nlonaee;,"nt or administration of. any person who has been a party to a proceeding befbre the'Iribunal. Appellate

Tribunal or, as the case may be, Authority;

Providedthatnothingcontain€dinthisruleshallapplytoanyemploymentunderthecentralGovernmentorastate
C"""a..r,t 

", " 
r"*i authority or in any itatutory auitrority or any corporation established by or under any central. -state

or provincial Acr or a covemm€nr ";;p;;t 
as tenneo in clausi (+:i oi s€ction 2 of th€ companies Act, 2013 (18 of

2013).

lg.oathsofo|ficeandsecrecy.-Everypersonappointedtobethochairman.chairperson.Plesidcnt''vice-Chairman.
vice- chairperson, vice-president, 1""'o,intunt lr,iember, Adminisrrativc Member, Judicial Mcmber' F)xpert Member.

Technical Member, presiding ollicer oi v"ru", shall, bcfbre cntering upon his oificc. make and subscribe an oath of

olfice and secrecy in Forms I and ll annexed to thcse rules'

20. power to relax,-Where the Central Governm€nt is ofthe opinion that it is necessary or expedient so to do, it may' by

oiA"rlor r""ron, to be recorded in writing rela,r any of the provisions oithese rulcs with respcct to any class or category

ofoersons.

2l.lnterpretation._Ifanyquestionarisesre|atingtolheinterpretationoftheseru|es'thedecisionoftheCentra|
Govemment thereon shall b€ final.

22.Saving.-Nothingintheserulesshal|affectreservations'relaxationofagelimitandothercon.cessionsre{uiredlobe
Drovided for the scheauteo cast"r, sciJauteJiiit"r, g*o"r"i"".en and othcr special categories ofpersons in accordance

iliih the orders issued by the Central Govemmcnt tiom timc to time in this regard'

FORM I

(See rule l9)

Form of oath ofoffice for chairman/vice-chairman/ chairperson/ vic€-chairpersorv Prcsident/vice-Presiden/ Presiding

officer/Administrativ" rra"ru"rlluoi"iJ v-".t"iier.p"tt ta"to"tlLuw Member/Revenue Member/Technical Member'

/Member of the lName ofthe Tribunal/Appellate Tribunal/Authority)

l,A.B.,havingbeenappointedasChairman/Vice-Chairman/Chairperson/Vice-Chairpcrson/Presiden/Vice-Presidenu
presiding Olficer/ Accountant fr,"^-U"i/'lari"it,rtive M€mber, iudicial Member/ Expcrt Member / Law Memher/

Revenue Member/ Technica uemueri Member ofthe (Name ofthc Tribunal/Appellate lribunal/Authority

dosolemnlyamrrn/doswearinlhenameofGodthalIwi|tfaithfu|lyandconscientiouslydischargemyduliesasthe
chairmar/vice-chairmanl clairpersoii Vi""-ctrui.p"rtonl Presideni/Vice-Presirlent/ Presiding officer/ Accountant

Member/ Administrative Member/ 
j"ji"i"r v"ru"i Expert Member / Law Member/ Revenue Member/ Technical

Member/ Member (Name of the iriiu""Vepp.ff"" Tri;unal/Authority). to the best of my ability, knowledge and

judgment, without fear or fauour, attect"iJnl iiij*iiiano trtot I*iI upholi the constitution and the laws of land.

FORM II

(See rule l9)

FormofoathofSecrecyforchairman/vice.chairman/Chairperson/Vice-chairperson/President/Vice.President/
presiding officer / Accountant M"*;;;ilil;;i;;,iu" v".u",l Judicial Mcmber/ Expen Member / Law Member/

Revenue Member/ Tectrnical tvtetoer TUernler ofthe lName ofTribunal/Appellate Tribunal/Authority

I, A. 8., having b€en appointed as the Chairman/Vice-Chairman/..ChairDcrson/ Vice-Chairperson/ President/Vicc-

president/ presiding OfficeVvemoei oi itt"ilut" oi Tribunal/Appellate Tribunal/Authoritv)' do solemnly affim/do

swear in the name of ood that I wili;oi direcily or indirectly communicate or revcal to any person or persons any matter

which shall bc brought under my 
"on'iO"*tion 

o"ftuff become known to me as Chairman/Vice-Chairman/ Chairperson/

vice_chairperson/ pr"ria"ntlvic.-t i"ria"J eresiolng ofticer / Amounrant Mcmbcr/ Administrative Membef, ludicial

Member/ Expert Member / Law N;;;il ti;;til Member/ rechnical Member /Member of the said (Name of

Tribunal/Appellate Tribunal/Autho;iD, 
-.-".p, 

"i 
may bc required for the due discharge ol my duties as the

chairman^y'ice-chairmw cr,uirp"rroii v i..-ttuirp.rroni pr.tio.nuV icc-Presidenv Presiding officer/Member.
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SCHEDULE

sl.

No,

Name of Tribunal,
Appellate Tribunal
or Authority.

Qualificetion for appoint-
ment ofChrirperson,
ChNirmrn. President. Vice-
Chairperson, Vice-
Chairman, Vice-President,
Presiding Omcer, Accoun-
tant Membe r, Adminis-
trative Member, Judicial
Membe r, Expert Member or
Technical Member or
lllember.

Composition of Search-
cum- Selection Com mittee

Term of
Oflice

Maximun
rge for
holding
Omce (in
yerrs)

(l) (21 (l) (J) (5) (6)

Industrial Tribunal
constituted by the
Central Covgrnment
under the lndustrial
Disputes Act. 1947
(14 of 1947)

A person shall not be qualilied
for appointment as Presiding
Ofllcer. unless he. -

(a) is. or has been. or is

qualitied to be. a Judge of a

High Coun: or

(b) he has. for a period of not
less than three-years. bcen a

District Judge or an Additional
District Judge: or

(c) is a person of ability.
integrit) and standing. and

having special knorvledge ot'.

and prol'essional experience of
not less than tw€nty years in
economics. busincss.
commercc. law. finance.
management- industry. Public
aft'airs. administration. labour
relations. industrial disputes or
any other matter which in the
opinion of thc Central
Govcrnment is usef'ul to the
Industrial Tribunal.

Search-cum-Selection-
Committee fbr the post of the
Pr€siding Ofticer. -

(i) a pe6on to be nominated
by the Central Govemment-
chairperson:

( ii) Secretaq to the
Govemment of lndia.
Ministry of Labour and
Employment- member;

( iii) Secrotary to the
Govemment of India to be

nominated bl the Central
Govemment-memberi

(iv) two experts to be

nominated by the Central
Govemment. members.

Three
Ygars

Presiding
OIfice r-
Sixty- tive
years of age

2.

Income-ta\ Appellate
Tribunal under the
Income-lax Act. 196 |

(43 of 196l)

(l) A person shall not be
qualified for appointment as

President unless he is a sitting
or retired Judge of a High
Court and who has completed
not lgss than seven years of
service as a Judge in a High
Cou( or a Vice-President of
the Incomc-tax Appellate
Tribunal.

(2) The Central Covemment
may appoint one or more
members of the lncome-tax
Appellatc Tribunal to be the
Vice-President or. as the case

may be. Vicc-Presidents
thereoI

(3) A person shall not be
qualilied tbr appointment as a

iudicial Mcmber. unless. -
(a) he hds lbr at least ten vears

(A) Search-cum-Selection
Committee for the post of the
Pr€sident and Vice-Presidenl -

(i) a sitting Judge of Supremc
Court to be nominatcd by the
Chief Justicc of India-
cnalrperson:

( ii) the President. Income-tax
Appellate Tribunal-membel:
and

(iii) the Secretary to lhe
Covemment of India.
Ministry of Law and Justice
(Department of Legal
Affain)- member.

(B) Search-cum-Selection
Committ€e for the Accoun-
tant Member and Judicial
Member. -

Three
Years

President-
Sixty-five
years

Vice-
President-
Sixty-two
yeals

Member-
Sixty-two
years
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held a judicial office in the
territory oflndia: or

(b) he has been a member of
the lndian Legal Service and
has held a post in Grade ll of
the Service or any equivalenl
or higher post for at least three
years; or

(c) he has been an advocale for
at least ten years;

(4) A person shall not be
qualified for appointment as
an Accountant Member,
unless, -
(i) he has for at least ten years
been in the practice of
accountancy. -

(a) as a chartered accountant
under th€ Chartered
Accountants Act, 1949 (38 of
1949); or

(b) as a registered accountant
under any law formerly in
force; or partly as such
registered accountant and
partly as a chanered
accountant; or

(ii) he has been a member of
the Indian Revcnue Service
(lncome-tax Service Oroup
'A') and has held the post of
Additional Commissioner of
Income-tax or any equivalenl
or higher post fbr at least three

(i) a nominee of the Minister
of Law and Justice-
chairperson;

( ii) Secretary to the
Covemment of India.
Ministry of Law and Justice
(Depanment of l,egal
Afl'airs)- member;

(iii) President of the Income-
ta\ Appellat€ Tribunal _
member; and

(iv) such other persons, if
any, not exceeding two, as the
Minister of Law and Justice
may appoint-member.

Th€ Customs, Excise
and Service Tax
Appellate Tribunal
under the Customs
Act, 1962 (52of 1962\

( l) A person shall not be
qualified for appointment as
President unl€ss, -

(a) he is or has been a Judge
ofa High Court; or

(b) he is the member ofthe
Appellate Tribunal.

(2) A person shall not be
qualified for appointment as a
Judicial Member, unless, -

(a) he has for at least ten years
held a judicial oflice in the
territory of India; or

(b) he has been a m€mber of
the Indian Legal Service and
has held a post in Cradel of
that Service or any equivalent
or higher post for at least
three years; or

(c) he has been an advocate
for at least ten ygars.

(A) Search-cum- Sclection
Committee for the post of
President, -

(i) ChiefJustice of India or a
Judge of the Supreme Court
of India as nominated by the
Chief Justice of India as
chairperson;

( ii) Secretary to the
(;ovemment of India
Department of Revenue-
member;

( iii) Secretary ro rh€
Government of India,
Ministry of Law and Justice
(Department of l,egal
Aff'airs)- member;

(iv) Secretary to the
Covernment of lndia
Depanment of Personnel and
Training-membor.

Search- cum- Selection

Pr€sident
Sixty-seven
years

Member-
Sixty-two
yeifs
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(l) A person shall not be

qualified tbr appointment as a

Technical Mcmber unlcss he

has been a member of the

lndian Revenuc Servicc
(Customs and Cental E\cise
Senice Group 'A') and has

held the post ol
Commissioner of Customs or
Central Excisc or any

oquivalent or higher post lor
at least three years.

Committee for post of
Judicial Membcr. -

(i) a Judge of the Supremc
Court as nominated by the

Chief Justice of India-
chairperson:

( ii) Sccretary to lhc
Gov€rnment of lndia.
Ministry of Finance
(Department of
Revenue)- memberl

(iii) Secrelary
Covemment of India"

Ministry of Law and

Justice (Department of
Legal Aft'airs) -member:

(iv) President of the

Customs. Excise and

Service Ta\ Appellate
Tribunal- member: and

(v) such other persons, not
exceeding two, as the

Central Govemment ma)

nominate- member:

(C). Scarch-cum-Selection
Committee lbr the post of
Technical member.-

(i) Cabinet Secretary to the

Government of lndia -
chairperson:

( ii) Sccretary to thc
Covemment of lndia,
Ministry of Finance
(Department oi Revenue)-
member:

liii) Secretary to the

Govemment of lndia.
Ministry of Personnel. Public
Grievances and Pensions
(Depanment of Personnel and

Training) - member:

(iv) Secretaq to the

Govcrnmcnt ol lndia.
Ministry of Law (Department

of Lesal Afthirs) - member.

1. Appellate Tribunal
under the SmugBlers
and Foreign Exchange
Manipulators
(Forl'eiture of
Propeny) AcL 1976

( l3 of 1976)

(l) The chairman of the

Appellate Tribunal shall be a
person who is or has been or is
qualified to be a Judge of a

Supreme Court or a Judge of a
High Court.

(2) The lvlcmber of the

Appellate Tribunal shall be a

person not below the rank of
Joint Secretary to thc

Governmcnt of lndia.

(A) Search-cum- Selection

Committee fbr the posl ol
Chairman, -

(i) Chief Justice of lndia or a

Judge of the Supreme Court
of India as nominated by the

Chief Justice of India -
chairp€rson:

( ii) Secretary to th€

Governmcnt ol lndia
(Depanment of Rcvenue)-

memberl

Three
Years

Chair-
pe$on

Sixty-five
y9ars

Member -
Sixty-tuo
yeals
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(iii) Secretary to ttr"
Covernment of Indi4
Ministry of Law and Justice
(Dcpartmenr of Lesal
Affairs)- member:

(iv) Secretary to the
Govemment of India,
Department of Personnel and
Training- member.

(B) Search-cum-selecrion
Committee for the post of
Member- -

(i) Cabinet Secretary -
chairperson:

( ii) Secrctary to the
Covcmment oflndia,
Depattment of Personnel and
Training- member;

( iii) Secretary ro the
Covernment oflndia
(Department of Revenue)
- memberi

(iv) two Secretaries to the
Covemmenl of lndia to be
nominated by the Cenftal

CentIaI
Administrative
Tribunal under the
Adminisrative
Tribunal Act. 1985
( l3 of 1985).

(l) A person shall not bc
qualified for appointment as
the Chairman, unlcss he, -
(a) is, or has been. or is
qualified to be, a Judge of a
High Court; or

(b) has, for a period of not
less than three years, held
oflice as Administrative
Member or Judicial Member
in the Central Administrativc
T bunal;

(c) is a person of ability,
integrity and standing, and
having special knowledgc of,
and professional experience of
not less than twenty years in

accountancy, managemcnt.
industry, public afTairs or
administration, or any other
matter which in the opinion of
the Central Govemment is
usel'ul to the Central
Administralive Tribunal.

(2). A person shall not be
qualified for appointmenl, -
(a) as a Judicial Mcmber,
unless he, -

(A) Search-cum-Selection
Committee for the post of
Chairman and Judiciat
Member, -
(i) Chief Juslice of India or

his nominee- chairperson;

(ii) Chairman of the Central
Administrative Tribunal.
Principal Bench - member;

( iii) Secretary to rhe
Govemment of India,
(D€panm€nt of Personnel and
Training)- member;

(iv) Secretary to the
Covernment of Indi4
Ministry of Law ard Justice

-member;

(e) one expen, to be
nominated by the Central
Govemment of India-
member.

(B) Search-cum-Selection
Committec for the post of
Administrative Member, -
(a) a p€rson to be nominated
by the Central Govemment

- chairperson:

(b) Chairman of the,
Ccnlral Administrative
Tribunal- member;

Chairman
Sixty-eight
yean

Member -
Sixty-five
years
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qualified to be. a Judge of a

High Court: or

(ii) has, for at least one ycar.

hcld the post of Secretary to
the Govemment of India in the

D€panment of Legal Affairs
or the Lcgislative Department
including Member -Secretary.
Law Commission oflndia: or

(iii) has. for at least two years,

held a post of Additional
Secretary to the Govcmmenl
of lndia in the Depaflment of
Legal Affairs or Legislative
Department; or

(iv) has, for at least ten years,

held a judicial olIice in the

territory of lndia.

(b) as an Administrative
Member. unless he. -

(i) has. for at least one Year,
held thc post of Secretary to

the Covemment of lndia or
any other post under thc
Central Covemment or a State

Oovemment and carrying the
scale of pay which is not less

than that of a Secrctary to lhe
Govemment of lndia for at

tea$ one ycar: or

(ii) has. for at least two years.

held a post of Additional
Sccretary to the Govcmment
of lndia" or any other post

under the Central or State

Govemment carrying the scale

of pay which is not less than

that of Additional Secretary to
the Govcrnment of India at

least for a pe od of two yea$:

Provided that the offic€rs
bclonging to the All-lndia
services who were ot are on
Central deputation to a lower
post shall be deemed to have

held thc post of Secrstary or
Additional Secretary. as the
case may be. from the date

such officers were gnnted
proforma promotion or actual
promotion whichever is earlicr
to the level of Se$etary or
Additional Secretary, as the

case may be , and the period
spent on cenral deputation
after such date shall count for
qualifying service for thc
purpose ofthis clause.

(c) Secretary to the

Covemment of Indi&
(Depanment of Personnel and

Training)- membe(

(d) Secretary to the
Governmcnt of India"
Ministry of Law and Justice

-memoer;

(e) one expert, to be nomi-
natcd by the Govemment of
India - member.
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Tribunal under the
Railway Claims
Tribunal Act, 1987
(54 of 1987)

( l) A person sha not be
qualified for appointment as
the Chairman, unless he, -
(a) is, or has been, or is
qualifi€d to be a Judge ofa
High Coud; or
(b) has, for a period ofnot less
than three years, held office as
Vice-Chairman, Judicial
Member or l'echnical
Member, as the case may be;
or

(c) is a person ofability.
integrity and standing, and
having a special knowledge ol',
and professional experience of
not less than twenty-five years
in claims and commercial
matters relating to railways.

(2) A pelson shall not be
qualified for appointment as
the Vice-Chairman (Judicial),
unless he, -
(a) is, or has been, or is
qualified to be, a Judge of a
High Court; or

(b) has been a m€mber of the
Indian Legal Service and has
held a post in Grade I of that
Service or any higher post for
at least five years; or

(c) has, for at least five yea$,
held a civil judicial post
carrying a scale of pay which
is not less than that of a Joint
Secretary to the Government
of India; or

(d) has, for a period of not less
than three years, held office as
a Judicial Member.

(3) A person shall not be
qualified for appointment as
the Vice-Chairman
(Technical), unless he, -
(a) has, for a poriod ofnot less
than three years, held office as
a Technical Member:

(b) has, for at least five years,
held a post under a railway
administration carrying a scale
of pay which is not less than
that of a Joint Secretary to the
Covemment of India and has
adequate knowledge ol rules
and procedure of, and
€xpenence in, claims and
commercial matters relating to
railways.

(A) Selection Committee
consisting for the post ofthe
Chairman, Vice-Chairman
(Judicial) or Member
(Judicial): -

(i) Chief Justice of tndia or
his nominee- chairperson;

(ii) Chairman or Member
(Traffic) of the Railway
Board- memben

(iii) Secretary to the
Govemment of lndia to be
nQminated by the Central
Government- memberl

(iv) two experts who should
hav€ knowledge and
experience of Claims and
Commercial maflers
pertaining to Railways to be
nominaled by the Central
Govemment- members.

(B) Search-cum-Selection
Committee for the post of the
Vice-Chairman (Technical) or
Member (Technical),-

(i) a person to be nominated
by the Central Governmcnt-
chairperson;

(ii) Chairman or Member
(Traflic) of the Railway
Board- member;

( iii) Secretary to rhe
Govemment of India to be
nominated by the Central
Govemm€nt- memb€r;

(iv) two experts with
knowledge and experience of
Claims and Commercial
matters relating to Railways
to be nominated by the
Central Govemmcnt

- members.

Chai.man-
Sixty-seven
years

Vice-
Chairman-
Sixty-five
y€rs

Member ,
Sixty-two
years
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(4) A person shall not be

qualified for appointment as a

Judicial Membcr. unless he. -
(a) is. or has bcen. or is

qualitied to be. a Judge of a

High Coun:

(b) has. fbr al least ten Years,
held a judicial oflice in tlre

tcrriloD ol India.

(5) A person shall not bc

qualitied for appointment as a

Technical Mcmber unless he is

a person of ability, integritY
and standing having sPecial

knowledge of rules and

procedure of, and expericnce

in. claims and comm€rcial
matters relating to railways of

Presiding
Otlicer -
Sevcnty
years

Membcr -
Sixty-seven
years

(A) The Prcsiding Oflicer and

Judicial Member of the

Tribunal shall bc appointed
by the Central Governmcnt ln

consultation with the Chief
Justica of lndia or his

nominee.

(B) Search-cum-Selection
Committee for lhc Post of
Technical Member. -

(i) Presiding Otlicer.
Securities Appellate
Tribunal- chairperson:

(ii) Sccretary to thc

Covemment of India
(Depadmenl of Economic
Af'fairs) - member:

( iii) Secretary to the

Covernmenl oi lndia.
(Departmenl of Financial
Services) - member: and

(iv) Secretary to the

GovernmeDt of lndia. in the

Legislative Departmenl or
Departm€nt of Legal Allairs

-memDer.

(l) A person shall not be

qualified for aPPointment as

the Presiding Officer or a

Judicial Member or a

Technical Member of the

Securities Appellate Tribunal.

unless ne. -
(a) in the case ofthe Presiding

Ofl'icer. is. or has been, a
Judge ofthe Supreme Court or

a Chief Justice of a High Courl

or a Judge of a High Coun tbr

al leasl sevcn Yea6:

(b) in the case of a Judicial

Member, is. or has been. a

Judge ot a High Coun for at

least five years; or

(c) in the case of a Technical
Member. -
(i) is. or has been. an

Additional Secretar) or
Sccrctary in thc Ministry or

Department ol the Central
(;ovcmmenl or any equlvalcnl
post in the Central

Covernment or a State

Covernment: or

(ii) is a pcrson of Proven
abilit). integrily and standing

having special knowledge and

protbssional experience. of not

less than fifteen years. ln

financial sectors including

securities market or Pension
funds or commoditY
derivativcs or insurance.

(2) A Membcr or Part time
Member ol'the Board or the

Securities Appcllate
Tribunal under the
Securities Exchange

Board of lndia Act.
1992 ( l5 of 1992)
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Uevelopment Authority or the
Pension Fund Regulatory and
Development Authority, or
any person at senior
management levcl equivalent
to Executive Director in the
Board or in such Authorities,
shall not be appointed as
Presiding Officer or Member
of the Securities Appellate
Tribunal, during his service or
tcnure as such with the Board
or with such Authorities, as
the case may be, or within two
years from the date on which
he ceases to hold oIfice as
such in the Board or in such
Authorities.

(3) The Presiding Officer or
Member of the Securities
Appellare tribunal shall bc a
pcrson who does not have any
financial or other inter€st as
are likely to prejudicial affecr
their functions as such

Tribunal undcr thc
Recovery of Debts
Due to Banks and
Financial Institutions
Act, 1993 (51 of
r 993)

A person shall not be qualified
for appointment as Presiding
Officer of the Debts Recovery
Tribunal, unless he,-
(a) is, or has been, or is
qualified to be, a District
Judge: or

(b) is a person of abitity,
integfity and standing, and
having special knowlcdge ot
and profcssional experience of
not less than twcnty ycars in

accountancy, management,
industry, pubtic affain,
administration, banking, debt
rccovery or any other matter,
which in the opinion of the
Central Covernment is useful
to the Debt Recovery Tribunal.

Search-cum-Selection
Committee for the post of
Presiding Officer of the Debts
Recovery Tribunal,-

(i) Chief Justice of India or
his nominec<hairperson;

(ii) Sccretary b the
Covernment of India
Ministry of Finance
(Department of Economic
AffaiIs)- membeq

( iii) Secretary to the
Government of lndi4
Ministry of Law and Jusiice-
member;

(iv) Governor of the Rcscrve
Bank or the Deputy Covernor
of the Reserve Bank of India
nominated by the Governor of
the Reserve Bank of India-
membel; and

(v)Secretary to the
Covernment of India or
Additional Sefietary to the
Covernmcnt of India,
Ministry of Finance,
(Depanment of Financial

Presiding
Officer -
Sixty-five
years

Debts Recovery
Appcllate Tribunal
under the Recovery of
Debts Due to Banks

A person shall not bc qualificd
lor appointment as
Chairperson, unlcss he, -

Search-cum-Selection
Committee for the Chair-
person of the Dcbts Recovery
Appellate Tribunal,-



Institltions Act. 1993

(51ol l99l )

(a) is. or has been. or is

qualiiled to be. a Judge of a

High Clourt: or

(b) has becn a member of the

Indian Legal Service and has

hcld a post in Grade I of that

scr!tcel or

(c) has held office as lht
Presiding ollicer ofa Debts

Recover) Tribunal tbr at lcast

tnree years.

(i) Chief Justice of India or
his nominee- chairperson:

(ii) Secretary to the

Covernment of India.
Ministry of Finance
(Department of Economic
AffairsF member;

( iii) Secretary to thc

Covemment of India-

Ministry of Lau and Justicc-
member;

(iv) Covernor of the Reserve

BaDk or the Deputy Governor
of the Reserve Bank of India
nominated by the Governor of
the R€serve Bank of India -
member: and (v) SecretaD' to
the Covemment of India or
Additional Secretary lo the

Govemment of India"

Ministry of Finance.
(Department of Financial
Services)-m9mber.

t0. Airport Appellate
Tribunal under thc
Airpon Authority of
lndia Act. 1994(55 of
t99,1)

A pcrson shall not be eligiblc
lbr appointment as

Chairperson- unless he.-

(a) is. or has been. or ts

qualitied to be- a judgc ol a

High Court: or

(b) is a person of ability.
integrity and standing. and

having special knowledge ot,
and protlssional experience of
not less thar tweoty-five Years
in economics. business,

commerce. larv. finance,
accountancy. malagement
industry, Public affaini.
administation or an) other

matter which in the opinion of
thc Central Gov€rnment, is

useful to the Appellatc
'1'ribunal.

Search-cum-Selection
Commiftee for the post of
Chairperson of Airpon
Appellate Tribunal.-

(i) a person to be nominated
by the Central Government-
chairperson:

(ii) S€cretary to the Covern-
ment of India, Ministry of
Civil Aviation- memberl

(iii) Secretary to the Covem-
ment oflndia to be nominated
by the Central Govemmcnt-
memoer;

(iv) two experts. to be nomi-
nated by the Central Covern-
mcnt-memDers,

Three
Yearc

Chairperso
n-Sixty-two
years

Telecom Disputes

Senlement and

Appellate lribunal
under the Telecom
Regulatory Authority
of lndia Act. 1997 (24

oi 1997)

(l) A person shall not be

qualitied for appointment as

Chairperson. unless he.-

(a) is. or has been, or ls

qualitied to be, a Judge ol'
Supreme Court: or

(b) is, or has been. Chief
Justice ofa High Courti or

(c) has. for a period of not less

than three years held omce as

Member: or

(d) is a person of ability.
integrity and standing. and

having special knot! lcdge ot.
and Drol'essional experiencc of

(A) Search-cum-Selcclion
Committee lbr the post of the

Chairperson. -
(i) Chief Justice of India or
his nominee-chairperson:

(ii) Secretary to the Govem-
ment of India (Depanment of
Telecommunications)

- member;

( iii) Secretary to the

Govemment of India to be

nominated by the Central
Govemment - member:

Three
Years

Chairpenion-
Sevcnt)' years

Member -
Sixty-live
years
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In economics, business,
comm€rce, law, finance,
accountancy, management,
Industry, . public atTairs,
aomrnrsfatlon.
telecommunications or any
other matter which in opinion
of the Central Govemment is
useful to the Telecom Disputes
Setllement and Appellate
| flDunat.

(2) A person shall not be
qualified for appointmcnt as
Member unless he is a person
of ability, integrity and
standing having special
knowledge of, and
professional experience of, not
less than twenty yea$ in

not less than twenty-fiveleaE

accountancy, management,
industry. public affairs,
administration,
telqcommunications or any
other matter which in opinion
of the Central Govemment is
useful to the Telecom Disputcs
S€ttlement and Appellate

(iv) two .rn.nt, 

-
nominated by the Central
Covernment - members.

(B) Search-cum-Selection
Committee for the post of
Member. -
(i) a person to be nominated
by the Central Govemment_
chairperson;

(ii) Secretary to the
Government of lndia,
(D€partment of
Telecommunications)-
member;

( iii) Secretary to the
Government of India to be
nominated by fte Central
Govemment- member;

(iv) two experts ro be
nominated by the Central
Government- members.

Appellate Board under
the Trade Marks Act.
t999 (47 of 1999)

l) A person shall not be
qualified for appointment as
Chairman, unless he, -

(a) is, or has been, or is
qualified to be, a Judge of
High Court; or

(b) has, for a period of not
less than three years, held
oftice as Vica-
Chaieerson of

the Appellate Board.

(2) A person shall not be
qualified for appointment as
Vice-Chairman, unless he,-
(a) is, or has been, or is
qualified to be, a Judge of
High Court; or

(b) has, for at least two years,
held the office of Judicial
Member or a Technical
Member, and has a degree in
law with at least 12 years of
practice at bar or 12 yea$'
experience in a State Judicial
Service.

(3) A person shall not be
qualified for appointment as

(A) Search-cum-Selection for
the post of the Chairman,
Vice-Chairman or Judicial
Member of the Appellate
Board, -

(i) Chi€f Justic€ of India or
his nominee- chairperson;

(ii) Secretary to the
Covernment of India,
(Department of Industrial
Policy and Promotion) -
memDer;

(iii) Secretary to the
Covemment of India to be
nominated by thc Central
Covemm€nt-member;

(iv) two expens. to be
nominated by the Central
Government- members.

(B) Search-cum-Selection
Committee for thc post of
Tcchnical Member (Trade
mark), Technical Member
(Patent) and Technical
Member (Copyrigh0 of the
Appellate Board,-

(i) a person to be nominated
the Ccntral Govemmcnt -

Chairman-
Sixty-seven
yeius

Vice-
Chairman -
Sixty-five
years

Member -
Sixty-l'ive
years
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Judicial Mcmber, unless he, - |

I

(a) is, or has been. or is 
I

qualified to be a Judge of High 
I

Courti or 
I

I

(b) has. for at least ten Years. I

held a judicial office in the

territory oflndia.

(4) A person shall not be

qualified for appointment as

Technical Member
(Trademark), unl€ss he,-
(a) has. for at least tcn yea$,
exercised functions of a

tribunal under the Tradc
Marks Acr, 1999 (47 of 1999)

and has held a post not lower
than the post ofJoint Registrar
for al least five years and has a

degree in law with at least

twelvc years of practice at bar

or twelve years' experience in
a State Judicial Service. or

(b) has. for at least ten years.

becn an advocate of a provcn

specializcd experience in trade

mark larv.

(5) A p€rson shall not b€

qualified for appointment as

Tcchnical Member (Patsnt).

unless he. -

(a) has, for at least five Years,
hold the post or exercised the

functions of the Controller
under the Patents Act, 1970
(39 of 1970); or

(b) has. for at lcast ten yea$.
functioned as a rcgistered
patent agent and pQssesses a

degr€€ in engineering or
technologl or a master's

degree in science tiom anY

University established undcr

law for the time being in force.

(6) A person shall not be

qualified for appointment as

Technical Member
(Copyrighr), unless hc, -
(a) is, or has been a memb€r of
the Indian Legal Servicc and is

holding, or has held a post in

Cmde I of that Service for at

least three yea$; or

(b) has, for at least ten yea$,
held a judicial offic€ in the

tenitory oflndia or

(c) is, or has been a member of
a Tribunal or Civil Service not

cnatrperson;

( ii) Secrctary to the
Go!emment of lndia"
(Depanment of Industrial
Promotion and Policy)

-member:

(iii) Secretary to the

Govemment of lndia to be

nominated by the Central
Govemment - member;

(iv) two experts, to bc

nominated by the Central
Govemment - members.
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below the mnk of a Joint

Secretary to the Govemment

of lndia with three Yoars'
experienc€ in the field of
Copyright; or

(d) has. for at l€ast ten Years.
been an advocate of a Proven
specializ€d experl€nce In

Copyright Law:

Provided that at least one

member of the Appellate

Board for purposes of the

Copyright Act shall have

qualification as in (a), (b) or

Chair-
Person-
Scventy
yeaIs

Member -
Sixty-
seven
years

(A) The Chairperson of the

Appellate Tribunal shall be

appointed after consultation-

with the Chi€f Juslice ol
lndia.

(B) Search-cum-Selection
Commiftee for the Post of the

Judicial Member and

Technical Member of the

Appellate Tribunal, -

(i) Chief Justice of India or
his nominee -chairPerson:

(ii) a senior Judge of the

Suprcme Court or a Chief
Justice of a High Coun-

member;

( iii) Secrelary to tnc

Covemment of India"

Ministry of Corporate

Affairs- member:

(iv)Secretary to the

Government of India"

Ministry of Law and Justice-

member.

(l) The Chairperson shall be a

penon who is or has been a

Judge of the SuPreme Court or
the Chief Justice of a High

Court.

(2) A Judicial Member shall be

a person who is or has bsen a

Judge of a High Court or is a

Judicial Member ol the

National ComPanY Law

Tribunal for five Years.

(3) A Technical Member shall

be a person of Proven ability'
integrity and standing having

special knowledge and

professional exPerience, of not

less than twentY-five Years' tn

Iaw, industrial finance'

industrial manag€ment or

administration, industrial

reconstruction, investment'

accountancY or any other

matt€r which in the opinion of
the Central Government is

useful to thc National

Company Law Appellate

National ComPanY

Law App€llate
Tribunal under the

Companies Act, 201l
(18 of20l3).

Chairman-
Seventy
years

Vice-
Chairman-
Sixty-five
years

Member -
Sixty-two
years,

(A) Search-cum Selection

Committee for the Post of
Chairman and Vice-
Chairman. -

(i) Chief Justice of lndia or a

Judge of the Supreme Court

oi lndia as nominated bY the

Chief Justice ol India

- chairPerson;

( ii) Secretary to the

Governmont of lndia
(Depanment of Revenuc)

-member;

(iiD Secretary to ths

Govemm€nt of India

(Department of Legal Affbirs)
- member:

A person shall be qualified for

appointment as,-
(a) Chairman. who:-
(i) is, or has becn, or is

qualified to be, a Judge ofthe
Supreme Court; or

(ii) is or has been a Chicf
Justice ofa High Court; or

(iii) has, for at least scven

years, been a Judge of a High

Court; or

(iv) has, for at least three

years, been a Vice-Chairman,
Revenue Member or Law

Member of the AuthoritY for

Advance Ruling; or

Authority for Advance
Ruling under the

Income-tax Act, 196l
( 43 of 196l )
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(v) is a person oi abiliq.
intcgrit) and standing. and

having spccial knorvledge o1.

and prof!ssional gxpericnce ol'
not less than tw€nty-llve Years
in economics. business.

commerce. larr. financc.
accountancy. managemcnl.

industry. public allairs.

administration. t&\ation or any

other matter which in the

opinion oi the Central

Covemmenl is usetil lo the

Authority.

(b) Vice-chairman. who is' or

has been. or is qualitied to bc.

a Judge ofa High Coun:

(c) Rcvenue Mcmber from thc
lndian Revenue S€rvice who is

qualified to be a Member of
the Central Board of Direct

T0ies Board and an officar of
the lndian Customs and

Ccntral Excise Service. rvho is

qualilied to be a Member of
the Central Board of Excise

and Customs:

(d) La\v Member from the

Indian Legal Service. who is

an Additional Secretary to the

Covemment of India.

(iv) Secretary to the

Govemment of India
(Department of Personnel and

Training) -member.

(B) Scarch-cum-Selection
Committec for the post of
Member. -

Secretan

- chairperson:

( ii) Secretary to the

Govemment of India"
(Department ol
Personnel and

Training) - member:

( iii) Secretary to the

Government of India,
(Depanment of
Revenue) - mcmber:

(iv) two Secretaries to the

Covemment of lndia to
be nominated b] the

Central Govemment
- members.

Cabinet(1,

15. Film Cenification
Appcllate Tribunal
under lhe
Cinematograph Act.
1952 (17 of 1952)

111 o p.rron shall not be 
I

qualified fbr appointmcnl as 
IChairman. 
I

unless he. - 
I

(a) is. or has been. or is 
I

qualificd to be. a Judge of a 
I

High Coun: or 
I

(b) has, tbr a period of not less 
I

than three years. held otllce as 
I

memoer: or

(c) is a person of ability.
integrit) and standing. and

having special knorvledge of.

and proflssional experience of
not less than t\!entY-flve Years
in. la\!. managemcnt. industry.

I public affain. administration,

| films or any olher mallcr

I which in the opinion of thc

I Central Govemment. is uset'ul

I 
ro rhe Appellate Tribunal.

| (2) The Central covemment

I may appoint such persons.

I who. in its opinion. or

I qualified to.iudge the effect oi
I films on the public. to bc a

lmember ot' the ApPellatc

lTribunal.

Search-cum-Selcction
Committee for post of the

Chairman and member of the

Appellatc Tribunal. -
(i) a person to be nominated
by the Central Govemment-
chairperson:

( ii) Secretary to lhe
Covemment of India.

Ministry of lnlbrmation and

Broadcasting-member:

(iii) Secretary lo the

Covemment of India to be

nominated by the Central
Government- memberi

(iv) two expens to be

nominatdd by the Central
CovernmenFmembers.

Three
Years

Chairman -
Sixty-seven
years

Member -
Sixty-five
years
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President -
Seventy
years

Member-
S6venty
y€ars

(A) The President shall be

appointed bY the Central

Govemment aner

consultation with the Chief
Justice oflndia.

(B) Search-cum-Selection^
Committee for the Post ot

member. -
(i) a person who is a Judge of
the Supreme Court. to be

nominated bY the Chief

Justice oi lndia -chairperson:

( ii) Socretary to the

Government of lndia'

Ministry of Law and Justice

(Departm€nt oi Legal Affairs)
- mgmber;

( iii) Secretary to the

covemment of lndia
Ministry of Consumer Affairs

- member;

(iv) two €xPerts to be

nominated bY the Central

Government _ members.

(l) A person shall nol be

qualified for aPpointment as

President, unless he' -
(a) is, or has been' or is

qualified to be, a Judge of the

Supreme Courti or

(b) is, or has been, Chief

Justice ofa High Courtl or

(c) has, for a Period not l€ss

ihan three Ycars' held office of
Member or Judicial Member;

or

(d) is a Person of ability'

integrity and standing. and

having special knowl€dge ot,

and piofessional exPerience of
not less than twenty-five Years

in economics, business,

commerce, law, finance,

accountancy, management,

industry, Public affairs'

adminishation or anY otner

matter which in the opinion of
the Central Oovernment, ts

useful to the National

Consumer DisPutes Redressal

Commission.

(2) A Pelson shall not be

qualified for appointment as

Member unless he is a Person

of ability, integrity and

standing, and having special

knowledge of.
professional €xp€riencc ol not

less than twenty Y€ars In

economics, business'

comm€rce, law, financc'

accountancy, management'

industry, Public affairs,

administration or anY otner

matter which in the opinion of
the Central Government' is

useful to the National

Consumer Disputes Redressal

Commisslon:

Provided that a Person shall

not be appointed as a Judiaial

Member, unless he, -
(a) is, or has been, or is

qualified to be. a Judge of a

High court;

(b) has, for at least ten Years.

tt"td a Jrdi.iut office in the

tenitory of lndia.

National Consumer
Disputes Redressal

Commission under the

Consumer Prot€ction
Act, 1986 (68 of 1986)

(A) Search-cum-Selection^
committee for the Post ol

Chairperson and Judicial

Member of th€ ApPellate

1-t; e peoon shall not be

qualificd for appointment as

ih"i,p"rton of lhe Appellate

Tribunal, unless he, -

App€llate Tribunal for
Electricity under the

Electricity Act, 2003

(36 of2003).
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Member-
Sixty-tive
years

Tribunal. -
(i) Chief Justice of India or
his nominee-chairpersoni

(ii) Secretary to the

Govemment of India,
Ministry of Porver- member:

( iii) Sccretary to the

Covernnent of lndia to be

nominated b].' the Central
Covemment- mcmber:

(iv) lwo experts, to bo

nominated by the Central
Government-members.

(B) Search-cum-Selection
Committee for the post of the

Technical Member of the

Appellate Tribunal, -
(i) a peron to b€ nominaled
by the Central Covemment-
chairperson;

( ii) SecretaD to the

Govemment of India-
Ministry of Power- member;

( iii) Secretary to the

Covemment of lndia to be

nominated by the Central
Covemmenl- member:

(iv) t\vo expens to be

nominated by the Central
Covernmcnt-members.

(a) is, or has been, or is

qualified to be, a Judge of
Supreme Courl or

(b) is. or has been. Chief
Justice of a High Court; or

(c) has. fbr a period of not less

than three years, held otficc of
Judicial Member. or Technical
memDcr: or

(d) is a person of abiliry.
integrity and standing. and

haring special knorvledge ot.
and proEssional expericnce of
not less than tw€ntY-five Years
in economics. business.

commerce. lau. finance.

accountancy. management.

industry. public affairs,
administration or any othcr
matter which in the opinion of
the Central Covemment is

useful to Appellate Tribunal.

(2) A person shall not be

qualified fbr appointment as

Judicial Member. unless. he-
(a) is- or has been, or is

qualificd to be. a Judge

ofa High Court: or

(b) has. tbr at least ten
years. held a iudicial
office in the territory of
lndia.

(3) A person shall not be

qualified fbr appointment as

Technical Member unless he is

a person of abilitY. integritY

and standing having special

knorvledge o1'. and

proflssional e)ipericnce ol. not
less thar twenty Years in

matters dealing with electricity
generation. transmission.
distribution. regulation.
economics- business.

commerce. larv. finance.

accountancy. management.
industry. Public aflairs.
administration or in any other
mafter which in thc opinion of
the Central Covemment is

useful to the Appellate

(A) The Chairperson of the

Armed Forces Tribunal shall

be appointed by the Cantral
Covernment in consultation
with Chief Justice of lndia.

(l) A person shall not be

qualificd fbr appointment as

Chairperson. unless. he, -

(a) is, or has bccn. or is

qualitied to be a Judgc of
Supreme Coun or.

Armed Force Tribunal
under the Armed
Forces Act. 2007 (55

ol'2007)
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-search-cum-SelectionCommittee for the Post oI

Vice- Chairperson' ludicial

Member. or Administrative
Member of Armed Forces

Tribunal, -

(i) a sitting Judge of Supreme

Court to be nominated bY

Chief lustice of India or

Chairman, Law Commission

oflndia- chairpersonl

(ii) Chairperson, Armed

Forces Tribunal ' member;

(iii) two Secretarles lo
Govemment of lndia

including Defence Secretary-

members.

Justice of a High Court.

(2) A person shall not be

qualified for aPpointment as

Judicial Member unless he is,

or has been, a Judge of a High

Court.

(3) A person shall not bc

qualified for appointment as

Administrative Member,

unless he, -

(a) he bas held or he has been

holding the rank of Major

General or above for a total

period of at least three Years tn

the ArmY or equivalent rank In

the NavY or th€ Air Force; or

(b) he has served for not less

ih- on. year as Judge

Advocate General in the ArmY

or the NavY or the Air Force'

and is not below the rank of
Maior General, Commodore

anO Air Commodore

respectively; or

(c) he is a Person oi abilitY,

intcgrity and standing having

special knowledge ol, and

professional experience of not

less than twenty Years ln'

economics, business,

l6fis or has been a chief

commerce, law, finance,

accountancy, management'

industry, Public affairs'

administration or in any other

matter which in the oPinion of
th€ Central Covernment, ls

useful to the Armed Forces

Member-
Sixty-seven
years

(A) Search-cum-Selection
Committee for the Post of the

Chairperson or Judicial

Member of the National

Creen Tribunal. -
(i) Chief Justice of lndia or

his nominee-chaitlersoni

(ii) Secretary to the

iion".n.ent of India.

Ministry of Environment'

Forests and Climate Change-

memberl

(iiD Secretary to tns

Govemm€nt of lndia to be

nominated bY the Central

Govemment-m€mber;

(iv) two expens' to be

oominated bY the Central

Govemment-members.

(l) A penon shall not be

qualified for apPoinment as

Chairperson, unless he, -
(a) is, or has been. or is

qualified to be. a Judge of

Supreme Court; or

(b) is, or has been, Chief

Justice ofa High Coun: or

(c) has, for a Period ofnot less

than three Yean, beld ofTice as

Judicial Member or ExPen

Member; or

(d) is a Penon of ability'
intesritv and standing, and

having 
-special 

knowledge of'

and professional experience of

not less than twenty'tlve Years

in law including five Years'
practical experience in the

Narional Green

Tribunal under the

National Green

Tribunal Act, 2010

(19 of2010)
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(B) Search-cum-S€ lcction
Committcc for the Post of the

Expert Membcr of the

National Green Tribunal. -
(i) a person to be nominated
by the Central Govemment

-chairperson:

(ii) Secrctary lo the govem-

ment of lndia. Ministry of
Environment. Forests and

Climate Change -memberl

(iii) Secretary to the Govem-

ment of India to be nominated
by the Central Govemment

-member;

(iv) two expens, to be nomi-

nated by the Central Govern-
ment -memDers.

field of environment and

forests.

(2) A person shall not be

qualified for appointment as

Judicial Mcmber. unless he. -
(a) is. or has been. or is

quatified to bc. a Judge of a

High Court: or

(b) has. for at least tcn Years.
held a judicial oftice in the

tenitory of lndia.

(3) A Person shall not bc

qualified tbr appointm€nt as

Expert Mcmber. unless he, -

(a) has a degree/ Post'
graduation degree/ Doctorate

Degree in Science and has an

expericnce of twenty years in

the rclevant field including
fivc years' practical exPerience

in the field ofenvironment and

forests (including Pollution
control- hazardous substance

management. environmenl
impact assessment. climate
change managemcnt" biological
divcrsity management and

tbrest conservation) in a

rcputed National lcvel
institution: or

(b) has administrative
experience of twenty YeaIs
including expericnce of five
years in dealing with
environmcntal matters in thc

Central Covemment or a State

Govemmcnt or in a reputcd

National or State level

institution.
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Annexure-II

CHECK-UST OF DOCUMENTS TO BE SENT WITH THE APPLICANON

Name of the Officer:

(Sign and Seal of the Registrar General)

sl.
No.

Document Status of
enclosure of
document
Y -Yes
N -No
NA - Not
Applicable

I Copies of Annual Confidential Repofs/Peformance
Appraisal Reports of the officer during the last five years

2 Vigilance clearance (if applicable) of the officer

3 Integrity certificate of the officer

4 Annexure-III
(Proforma for Bio-Data of the Officer)

5 Annexure-IV
(Proforma for ACVAPAR Grading for the last five years

of the Officer)



Annexure-III

Proforma for Bio-data

(to be filled by the judicial officer concerned)

1. Name (in Full)

2. Date of Bifth

3. Educational Qualification

4. Particulars of Service in brief with dates of
each appointment held from the level of
Additional District Judge or equivalent post

(In Chronologica I Order)

(Note: Experience with regard to Labour
matters mav be soecificallv mentioned)

5. Details
in
respect
of lasV
current
post
held

Name of the lasvcurrent Post

Date of appointment to
last/current post

Date of retirement

Scale of pay

Last pay drawn

6. Address for communication

7. Phone no. (ffice)
(Residential)
(Mobile)

8. E-mail address
o

-Pref 

erencef orappointment(Kanpur/Asansol) (i)............,........ (ii).............

10 Languages known

Date: Signature:

Place: Name:



Annexure-fV

Profurma for abstract of ACR Gradings for the last five years of each judicial

officer to be considered for the post of Presiding Ofricer, C.enUal Government

Industrial TribunaFcum-labour Court, 1s6 n*l and Kanpur.

Name of the Officer:

(Sign and Seal of the
Regisfrar General)

Accepting
Authority &

Year/Period


